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To,

The Registrar

National Green Tribunal
Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

-

Sub.- Compliance to the Order issued on dated 25.08.2022 & 15.11.2022 by
Hon'ble National Green Tribunal in the matter of O.A. No. 201/2022
201/2022 Daljeet Singh Vs. State of Uttar Pradesh.

o With respect to the subject mentioned above. Kindly find eclosed herewith the action taken
report in compliance of the order issued on dated 25.08.2022 & 15.11.2022 by Hon'ble National
Green Tribunal in the matter of O.A. No. 201/2022 201/2022 Daljeet Singh Vs. State of Uttar
Pradesh.

Encl. : As above.
Yours faithfully,

r

(Akhilesh Singh)
District Magistrate



Sr. Direction issued to M/s Star Mines, Gata Compliance
No. No. 01, Yamuna River, Village Bartha

Korsi, Tehsil Behat, District Saharanpur in

compliance of O.A. No. 201/2022 Daljeet

Singh V/s State of UP and Ors. order datd

'25"  Aug. 2022, regarding Joint

Commettiee Recommendations.

1. | Principal = Secretary, Mining and Geology | As per joint inspection report of SDM
Department, Govt. of UP and Mining Department, Behat, Saharanpur & Mining officer,
Saharanpur should ensure that mining activity Saharanpur, *dated 29.10.2022,
should be carried out as per mining plan and as | 15.11.2022, 09.12.2022 Mining is
per condition stipulated in EC. Regular surprise | operated as per mining plan and EC
vigilance is required by the District | conditions. (Annexure-1)
Administration,  Saharanpur  and  Mining | Site inspection report dated 10.06.2022
Department. has been submitted by the Joint

Commettiee  constituted under the
direction of Directorate of Mining and
Geology. On the basis of report Rs.
6,89,920/- only = penalty has been
imposed on PP for excavation of 212 M3
RBM (River Bed Material) beyond the
permitted area. (Annexure-2)

2. | Proper pillar marking in mining area as per geo- Demarcation and proper piller marking
coordinates mentioned in EC should be installed. | of mining area has been done by the
Mining Department, Saharanpur should ensure Revenue Department &  Mining
marking in mining area. Departmnet on dated 20.10.2022 in

presence of the PP. (Annexure-3)

3. | PP should be directed to obtain NOC from | PP has obtain NOC from SGWA wide
CGWA/SGWA for withdrawal of ground water. | letter dated 23.07.2022. logbook and
PP should also install electromagnetic flow meter | install Electromagnetic flow meter on
at tubewells and maintain proper log book of fresh | submersible pump installed in allotted
water withdrawal. mining area. The PP has instructed to

maintain proper Log-Book of fresh water
- , withdrawal. (Annexure-4)
4. | The PP should provide adequate stack height in | Adequate stack with 3.5 meter height
DG sets. from ground lever is provided on D.G.
set having capacity 25 KVA.
(Annexure-5)
5. | The PP should provide green belt in mining area. | There are 716 Plants planted surrounding
the approach road and near by the office.
The plantation work by the Miyawaki
Method on the land having the size 50
meter x 20 meter is under progress.
. (Annexure-6)

6. | Necessary direction should be issued by UPPCB | 1. UPPCB has issued direction under
to PP for ensuring compliance of EC condition section 31(A) of Air (Pollution
and Consent conditions in totality. Prevention and Control) Act. 1981 as

ammended. (Annexure-7)
2. The PP has setup air ambient
L - monitoring station on the roof of

I




office. The air monitoring sampler is
in operation at the time of inspection.
(Annexure-5)

3. The PP has setup PTZ Cameras on
appropriate height near by the office.
(Annexure-5)

4. Water tanker is available on site for
sprinkling of water for dust
suppression.

UPPCB should ensure compliance of Hon'ble
NGT order dated 10.05.2022 in the matter of
Appeal No. 15/2021(1.A. No. 119/2021 & 1. A.
No. 120/2021)-Pramod Vs State of Uttar Pradesh
& Ors. SPCB should also ensure compliance of
recommendation of joint committee report in the
above said matter.

In compliance of Hon'ble NGT order
dated 10.05.2022 in the matter of Appeal
No. 15/2021(1.A. No. 119/2021 & 1. A.
No. 120/2021)-Pramod Vs State of Uttar
Pradesh & Ors. UPPCB has imposed
revised Environmental Compensasion of
Rs. 22,10,01,716/- Only (Twenty Crore
Ten Lakh, One thousand, Seven hundred
Sisteen only) on the PP. (Annexure-8)
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Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money

/ [To be submitted through Net-Payment]
iChallan No.: AKV220013335 [Challan ‘Date:01/07/2022
fAssessment Year:2022-2023 Tax Period: ONETIME -
{Name of the Bank: State Bank of India
[Unique Id:
[Depositor Name: MS Star Mines
[Depositor.Address:
Head Description Serial No. | Amount (in Rs.)
085300102010000fAsT Rarae e fRram iR Faca eh o1 689920.00
Totals of the above heads ' - 689920.00

.| A SUM OF Rs. 689920.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION ]--
; ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositer Remarks->Notice Payment against Notice No 269 Lease Bartha Korsi)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPABURKUNS, Scroll Date:-02/07/2022
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i s://rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx
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- ANN EX- 4

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHOi?IZATION/ NO-OBJECTION CERTIFICATE NO: NOC037075
VALID FROM 21/07/2022 TO 20/07/2027
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK CHAUDHARI
Designation Authorized Signatory Company Name STAR MINES
g HUH BT AW
Company Address GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN Authorization Letter Download
SU BT yar iR U=
Address of the Applicant  gata no 01, bartha korsn behat, saharanpur Application Form Serial SRNP0622NIN0065
No.
Date of Submission ' 06/06/2022 Specimen Signature
Location Particulars
District Saharanpur Block SADHULI KADEEM
Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No
Ward No./Holding No. . TEHSIL BEHAT
SAHARANPUR
U.P.
Particular of the Proposed Well and Pumping Device
Date of 30/07/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (in 36.00
meter)
Purpose of well Industrial Assembly Size{(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00



Operational Device Electric Motor Rate of Withdrawal 6.00

(m>hr.)
Date of Energization (In Case of Electric Pump) 30/07/2022
Maximum Allowable Rate  6.00 Maximum Allowable 3.00
of Withdrawal (m*hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding thatas shown at Sl. (3), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

- In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
oerﬁﬁwteshallbemadewithotnpthpennissbnofﬂleCompeemAmﬁty.Anydeviaﬁoninﬂ\isregardshallleadtowncellaﬁonofﬂﬁs
authorization

. Formepumoseofmeasmi\gandmwdingmequanﬁtyofgmundwaterexvaded,everysaidusershallaﬁxdiy‘lalwaierﬂowmeters
(confonningtoBlS/lSstandards)Mvingtelemetrysysteminmeabstradionstmcture,whichrecomraieandquanmmdexhaction.atouﬂetof
pumpingdevic&cand'rtshallbeweeunwdmatmequanﬁtymcomdbymememfhaswenemadedbyMesaidm,untiltheconlmtyisproved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

. TheoonoemedAumorityreservesmerighttosbpextracﬁonofgroundwaterfmmtheweuduetoqualityhazardsoranyoﬂ'\erreasons,ifthe

" situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

. Nochangeofbwﬁon,d&cign,rateofwithdrawalandpumpingdevioeinrespedofﬂ\eexisthgwdiasinditztedatSl.(2)and(3)ofmiseer1iﬁcate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

. The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

. Consﬂucﬁonofpiamt&esmﬂk&aﬂaﬁmddigﬂdwahrbvﬂrmdaswﬂhtdeneﬁyshdlbemandatotykxuser.Depﬂ:andmtappedof
piezometershouldbecommensuratawimmmofﬂvepump'mgweﬂ.Thedata,obtakmdﬁandigitalwaﬁarhvdmwdersstdlbenndeavaﬂableto
this office on monthly basis

« Guidelines for installation of Piezometers and their Monitoring

Piezometer is a borewell tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows: :

>

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring. )

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

° Themasuringfrequencyshouldbenmhiyandacwtacyofmeasurementshmﬂdbeuptocm.mereportedmeasurementshouldbe
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

-



o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o Al the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottie) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

. Any other cbndition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

"« SPECIFIC CONDITIONS:

« (A) For industrial User: Noobewmcmwmmmmmwmmwmgr&mwmmmm
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water. :

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m?3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depﬂ\andaquﬁermnetappedinﬂwpiemetershaﬂbemesameasmatofme pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

- vii) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

. i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
shwhberaanwwmuomnanbrMyeam,brmpecﬁonmrepuﬁngasmqukedmemﬂ yVaterManagememCmncﬂ.

. i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m° /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature



Photographs of M/s Star Mines, Gata No.-01, Yamuna River,
Vi Bartha Korsi, Tehsil Behat, District Saharanpur.
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i. A DG set of 25 KVA was available near the camp office for power backup. The DG set is equipped

with acoustic enclosure, but not ided with adequate stack height as per norms. o

il. The unit has installed one borcm for meeting water requirement. No flow meter is installed at
borewell. The unit has applied for NOC from Ground Water Department, Ministry of Jal Shakti,

Govt. of Uttar Pradesh on 31.12.2021, which is yet to be granted. The PP has not obtained

permission for ground water as per EC before starting of mining operation.

fii. As per the condition of EC, four Ambient Air Quality monitoring stations were supposed to be
established in the core zone as well as a buffer zone. However, no such air quality monitoring station
was found established/ operationa! st the site.
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T W EW B T el P -

1. PP should be directed to obtain NOC from CGWA/SGWA for withdrawal of ground water. PP should
also install electromagnetic flow meter at tubewells and maintain proper log book of fresh water
withdrawal.

2. The PP should provide adequate stack height in DG sets.

The PP should provide adequate green belt in mining area.

4. Necessary direction should be issued by UPPCB to PP for ensuring compliance of EC condition and
Consent conditions in totality.
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"..... 5. The report of the Joint Committee contains observations regarding serious viclations of
consent conditions and environmental norms by the Project Propoment- M/s Star Mines with
recommendations for remedial action....... '

6. In view of the above, we consider it appropriate to seek response from the respondents and
accordingly direct issuance of notices alongwith copies of the application and report of the Joint Committee
to the respondents No. | to 5 (1) State of Uttar Pradesh through its Chief Secretary, Government of Uttar
Pradesh, (2) Director, Directorate of Geology and Mining, Uttar Pradesh, (3) UPPCB, (4) Disirict
Magistrate, Saharanpur and (5) the Project ProponentM/s Star Mines, Gata No. I, Village, Barthkorsi,
Tehsil-Behat, DistrictSaharanpur, Uttar Pradesh by E-mail requiring them to file their response/reply to the
allegations made in the application and observations/recommendations made in the report of the Jomnt
Committee within two months at Judicial-ngt@gov inpreferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF......... .
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